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21.9.95. Mr B.K. Sharma, learned counsel
| for the applicant 1is not available.

1 Adjourned to 16.10.95 for admission.
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16.10.95 ' Mr A.K. Choudhury, learned Addl
C.G.S.C. for the respondents. ‘

—

terminate the services of the applicant till 24.10.95.

Adjourned to 24.10.95.
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‘*"Mr B. K Balshya for the appllcant
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dents.

The llmlted prayer aof the applicant

is to confer upon him temporary status and

on .that ba51s regulerlse his service as
_he has been working as a Seasonal Casual
Employee on uork charged basis for more
than 240 days in a ‘Year accordlng to his
adculatlon. He seeks beneflts.under the
"Casual Labourers (Grant of Temporary
Status and
Government

Regularlsatlon) Scheme 6f

of -India 1993" which came 1ntou¢
effect from 1,9, 1993 From

it appears that the. appllcant
had completed 120 days of service in each
yeaT. A perlod of 240 days is reguired to

force with

Annexure—d

_be ‘calculated in ‘accardance with the afore~

said’ schemg, and 1F any beneflts are

red to be considered :by the respondents.
From Annexure 9 emchiB it appears that the
appllcant has already applied for grantlng
him the aForesald reliéf to the Executive
Engineer, C.W.C on 16.8.95, From Annexure
10 it appears that the ‘Assistant- Engineer
has. recommended hls regularisation, It is,
state thatyno reply has been given to kﬂW*

' tbeﬂapplea@nt and since his. preSen% was

to be over on 15.10.95. he filed the present
appllcatlon. By ad-interim order/the
engagement has. been continued till taday.

_Under}the circumstances the Executive

%ngineer is directed to consider the

~ Jquestion as to whether the applicant can

scheme and grant him the same if eligible
and not to terminate the temporary engage=-
ment of the applicant till such decision

is taken and communicated to the applicant.

.....

cantdeeee

.

available under the scheme these are requi-.

Abe given the benefit of the above mentioned -
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With the above directions the
application_is disposed of at admission
stage. No order as to costs.
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(An application under Section 19 of the Administrative
Tribunals Act, 1985)

Title of the case | s O.A, NO.Q@G of 1995
Shri Dina Ram Gogoi | eee : Applicant
Union of India & Others : , Resgpondents

Sl No, Particulars of the documents Page Nos.
1. Application . ceo 1 to 12
2. ) Annexure-1 ‘ Y 13}
3e Annexu re= 2 A cee 14
4, ’ Arnexure-3 . eee 15
5, . Annexure-4 ' | i
6 Annexure-5 ' coe 17
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IN THE CENTRAL ADMINISTRAETIVE TRIBUNAL:; GUWAHATI BENCH _

| 0.a._No, &Q/é of 1995

Shor

BEIWEEﬂ

Shri Dina Ram Gogoi,

S/0 Shri Ghana Gogoi,
Village Napamua,
P.O.Meramukh,

District North Lakhimpur,
PIN 784164.

AND

1, Unicn of India,
xepresented by the Secretary,
Ministry of Water Resource,
New Delhi, -

2. The Chairman,
Central Water Commission,
Seva Bhawan, R.K. Puram,
New Delhi.66,

3. The Executive Engineer,
Central Water Commission,
Barak Division,

Six Mile, Narengi Road,
Khanapara, CGuwahati-22,

eoe Reggondgg ts

DETAILS OF APPLI CATION

1, PARTI WLARS OF THE ORDER AGAINST WHICH
THE APPLICATION IS MADE :

The application is not directed against any
specific order, but it is made for a direction to the
respondents to confer temporary status on the applicant
in accordance with the guidelines under O.M. dated
10,9.,93 and to regularise the services of the applicant
in terms Of the judgment passed in O.A. No, 233, 884, 1601
2246 and 2418 of 1992 and in the orders in termsos$ R.AQ
No, 165/94 in O.A. 2246/92, R.A. 171/94 in O.A. 1601/92

Contd.. .P/Z.
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and R.A. 172/92 in O.A. 2418/92 passed by the Central

Adnmlstrative Tnb\mal, Principal Bench, New Delhi,

2, JURISDICTION OF THE TRIBUNAL :

PRt A A e S

o’ edon Rorm Qrasee, -

The appliwt declares that the subject mattet%
of this application is within the jurisdlcticn of this
Hon'ble Tribunal, -

3, LIMITATION :
The applicant further declaras that the

application is filed within the limitaﬁon period ptescribed

under Section 21 of the Administrative Tribunals Act, 1985,
4, FACTS OF THE CASE @

4,1 That the spplicant is a citizen of India amd
therefore, he is entitled to all the righgs and protections
. guaranteed under the Constitution of India, |

4.2 That the spplicant hails from a very poor family

and after passing High School Leaving Certificate Examiné-
tion in theyear 1988 had to look for a livelihood. However,
the applicant states that he passed Hi gher Seoondary'
(Arts) Examination in the year 1993 and successfully
completed Diploma in Computer Software Applicatién in the
year 199 5. | |

-

4,3 That the applicant was serving umder the
respondents as wo:k.cha:ged labour and seasonal Khalasi
since the year 1991, By an order dated 13.9.91, the
applicant was sppointed as W/C Labour under the W/C Estt.
of Central Water Commission Barak Divisicm, Khanapara
Guwahati-22 and posted to Divisional Silt Laboratory,

C.WC. Bamunimaidan, Guwahati-21, a consolidated pay of

s mntd...P/3.
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Bse 750/- per month for a period from 16,9,91 t0 13.11,9 1.°§

A oOpy of the aforesald order dated 13.9.91 §
is annexed herewith as ANNEXURE.1 -

4.4 - That thereaftér by an order dated 19.11,91 E%
the applicant was appointed' as W/C Labourer in oconnection
| with Water Quality Tests of Pipaimukh Divn. @ fs.30/-

(Rupees thirty only) pe: day for the period from 15,11.91

to 31, 1.9 2

A copy of the approval for engagement of

W/C Labour dated 19,11,91 1s annexed

N herewith as ANVNEXURE- 2,
4,5 That in the manner stated above, the respondents

utilised the services of the applicant periodically

and the 'servicés were temminated from tim'e to time, |
The @pplicant was also 'mg’aged as W/C Labour an'd' SeaAsonal
Khalasi in between at time @ ®.750/. per month and @

RBSe 30/= per day.- By an order dated 14.5.,92, the spplicant
was appointed as Seasonal Khalasi in the scalej of
1,750=940/= on ‘'ad-hoc' basis. The respondents termed
the appointment of the spplicant as W/C Labour and
Seascnal Khala4si and was never treated better than

casual labour, Lastly by an order dated 27.4.95, the i
applicant was again appointed as Work charged Seasonal
Khalasi in the scale of pay of Rse750=940/= and this
appoinmaxt letter stipulated that the appointmalt

will not continue beyond 14,10.95, The applicant

state that the respondents utilised the services of

the applicant at times as Computer Operator,

Contde.. OP/4’Q
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_repeated demands for recularisation. Be it stated here

| 0\ §
-4 . \

A copy of the order dated 27.4.,95 is é

annexed herewith as ANNEXURE-3. | é
Ak The applicant craves leave of the Hon'ble &
Pribunal to produce the coples of theother appoin tments ‘é
1etters to the applicant from time to time at the time Q

of hearmg of this appliaation, However, a statement of

period of service the applicant has rendered is annexed

as AWNEXURE-4,

" 4,%6 That the appli'ca:t states that although the

respondents requiredthe services of the applicant and

other such similarly situated persons, for reasons best

known to the respondents, the' services of the applicant -

¢

and other such persons were not regularised inspn.te of

that the name of the @plﬂ. ant was sponso red by Guwahati

P —

e T S ———

Employment Exchange and through such sponsorship. he

entered into the services under the respondents.

e

4,87 That the applicant in this manner has served for

more than 120 days in alfferent years. ‘The days the

P, s
et

applicant worhed in different years are shown below :

Years Days
091 122
1992 281
1993 150
1994 150
1595 ‘ 150
4.8 . That the applient states that the Govermnment

£rom time to time issued various circulars stressing

the need fox reqularising-all casual emp loyees like

Con tdo * .P/S.
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that of the appli@nt. For instance, a circular daed \g
8.4.94 was issued by the Ministry of Personnel, Govemment
of India, wherein guidelines have been lald dowa and
renewed as regards regularisation of services of casual
workers in Group 'D' posts, Another office memorandum
dated 10.9.93 was issued by the Miﬂistry of Personnel

etc. Govt, of India wherein a scheme was formulated

for grant of temporary status and regularisation of casual

woi:ke:é'. The applicant states that on the basis of the
aforesald c'ircaiars and 6ther guidelines issued by the
Govemment'ftom time to time, the applicant was entitled
to be remlarised by the respondents ; but till date the
respondents have not regularised the services of the,

spplicant inspite of repeated pursuation,

A copy of the memorandum d\ated 8.4.91 and
Memorandum dated 10,9.93 are annexed herewith

and marked as ANMEXURE.5 and 6 respectively,

4,9%& That the applient states that the respondents
ocught to have reqularised the sexviceé of the applicant and
other persons working as work-charged seasonal Khalasi and
who have rendered long years of service to the respondents -
on casual,' wotk.chérged, ad-hoc or seasonab basis. The
service of the applicant having been utilised in exploi-
tative terms for years, the. Government, being a model

emp loyer ought to have bestowe'& the security of recula-
rity of service to the appli:cant. However, the respondents
have instead preferred to engage the applicant and other
such similarly situated persons on exploitative temms

rather than regularising theis services.

Contd. . QP/S.
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4,10 Th: the applicant states that although his
service was not regularised by the regpondents, he was R%
shocked to £ind that one Shri Sukumar Bala was vwho was not
working in the department as work-charged Khalasi and who
hails from Jalpaigurl was sppointed as temporary Khalasi
by the respondents ignoring the claim of the applicant.
The applicant states that such appointment was against the
policy laid down by the Government and Shyi Sukumar Bala
ought not mto have been appointed az to the detriment
of the interest of the applicant and other similarly
f tuated work-charged zmassmakie seasonal Khalasi, However,
for reasons best known to tm, the respondents deprived |
the applicant from his legitimate claim and appointed the

sald person as temporary Khalasi on regular basis,

A copy of the order of appointment dated 1.7.92
i{ssued to Shri Sukumar Bala is annexed herewith

as ANNEXUREw7,

4,12 That the applicant states that he having served
under the respondents for a long perlod af as work charged
seasonal Khalasi and the respondents having utiised

his service in exploitative terms, it was the legitimate

Ee—

expectation of the gpplicant téo\get his service regularisec

The applicant being similarly situated to that of the
reAspondents in R.A. 165/94 in O.A. 2246/92, R.A. 171/94
in O.A. 1601/92 and R.A. 172/94 in O.A. 2418/92 before

the Principal Bench of the Hon'ble Tribunal, the same

judoment will squarely applicable to the applicant, he
being similarly circumstanced, The . respondents oughé to
have miwmx given xk him the same benefit without compeliin
him to appioach thi s Hon'tle Tribunal. The Central Govt.

contdee op/so
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‘being the model employer oucht to have extended the benefit

to the spplicant instead of.making him to come over to
the Court. However, since the respondents have tumed
a deaf ear to the prayer of the applicant, the applicant
ha z been constrained to épproach this Hon'ble Tribunal
for reqularising his service in terms of the judgment

passéd in case of similarly circumstanced incumbents.

4,12 That the applicant states that the Central |
ﬁmmmxx Administrative Tribunal, Principal Bench, Rew
Delhi in O.A.°No., 223 of 1992, O2A. No, 884/92, 0.A. No.
1601/92, O.A. No., 2246/92 and O.A. No. 2410/92 f£iled by
Khalasls, Carpenders, Mistries, Motoxr Mechanics, Drivers
‘and Electricians under the Executive Engineer, Central
Water Commission, R.K. Puram, New Delhi by a common
Judgment dated 10.2494 disposed all the appli cations with

the following directions : -

(1) The respondents shall prepare a scheme for retensior
and regularisation of the casual labourers anp loyed
by them, For reqularisation, all those who‘have

completed 240 days of service in two consecutive

years, should be given priority in accordance with
their length of service ;

(i1) Those who have completed 120 days of service should

be given temporax:y status in accordance with the
P“rnﬁns?r‘;:t’:{‘a;;—}.‘;;;:;y the department of personnel
| from time to time, after mmp’letioh of the require«—
period of service, they should be considered for

regularisation.

(1ii) Adfhoc/temporary employees should not be replaced

Contde ¢ «P/7
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by other ad-hoc/temporary employees and should be

3 Ao Rom Qegga”

retainéd in preference to their juniors an_d outsiders.

/

| The Review Applicatz.on filed by the respondents »
against the Judgment dated 10,2.94 being R.A. 165/94 in
0.A. 2246/92, R.A. 171/94 in O.A. 1601/92 and R.A.172/94
- in O.A. No,2410/92 was disnissed by the Central A,;ministra-'
tive Tribunal, Principal Benlch, New Delhi by a common |

judgment dated 9.5.94.

A copy of the order dated 9.5.94 is annexed

herewith as ATNEXURE-8.

8.13 The applicant states that ths applifm\t being:
similarly situated with that of the ap;;_licant in O.A.
No. 2246/92, 1601/92 and 2418/92, he is also entitled
to regﬁlaris.ation and ac_cordingly made several
representation before the respondents for regularisation
of his service by extending the same benefits to the
applicant, ‘Irbhwe_ver, the respondents have not regularised

‘the services of the appliant till date.

A‘my of one such iepresentation dated
16.8.95 and its forwarding letter dated

16.8.95 are annexed herewith and marked

as ANNEXURES.9 and 10 respectively.
" " .
5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 For that the applicant being‘ similarly placed
to the applicant in O.A.' 2246/92, 1601/92, 2418/92 and them
- Review 2ppli caéion therein, the same benefit ought to

have been extended to the applicant.

)

Contde e .P/9 .
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5¢ 2 For tha the applicant's services are tgrminated!
£rom time to time by giving artificial breaks all these -
years deprivina the applicant from continuous employment';
and ernolumenté, therefore, his services are required to g
be regularised with effect from his initial date of

work-charged employment with all consequential benefits.

Se 3 For that there being vacancy under the respon-
Jents to accommodate the applicant on regular basis, the
respondents atre required to be directed to regularise

the services of the applicant glving him all benefits

retrospectively.

5.4 For that the appl c.;ant has been discriminated
agéinst any persons wfxo are nét serving on and/or casual
basis are appointed from ocutside the State depriving the’
claim of the applicant whiéh canmot stand the test of

judicial scrutiny.

565 For that respondents have deprived the applicar

from his legitimate claim of requlhrisation in derogatior

of the circulars and guidelines issued by the Government

. for such regularisation.

5.6 For that the respondents having utilised the

. services of the applicant in exploitative tems his

" services ought to have been regularised.

®
f

emplo P
yer, the respondents ought to have given the
en the benefit

\ ‘ ‘
of regularisa
sétion to the applicant without
asking for 1it, ' | o agpncant

Con td, . .p/lo
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5.8 For hat‘ the applicant ﬁaving served under the -
respondents in exploitative tems for such a long period
due to his utter poverty, he has\lost his most valuable f-;
years in life, Hence if the respondents are not .directed.aa
to appoint the applicant on revgular basis, grave in justice
will be ~pel:pet:::at:ed on the appliéant and he will not be

able t0 get any employment elsewhere.

5,9 For that the action of the respondents are

illegal, arbitrary and not sustainable in law.

6, DETAILS OF REMEDIES EXHAUSTED :

The applicant declares that he has taken recourse

to all the remedies available to him under the relevant

service rules and he has not been granted the benefit

of regularisation by the respondents inspite of submission

of representation,

7. MATTERS NOT PREVIOUSLY FILED OR PENDING

BEFORE ANY OTHER COURT :

The appliant further declares that he has not

previously filed any application, writ petitim or ‘suit

regarding the matter in respect of which this application
has been made before any Court or any other authority or
any other Bench of the Tribunal, nor any such application

Writ petition or suit is pending before any of them,
8. RELIEFS SOUGHT

On the facts and circumstances, the applicant

prays for the following reliefs :

Contd.,..P/11,
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(1) ad direction to the respdndmi:s' to regularise the %

services of the applicant giving him the benefit ‘t

of regularisation from date of his initial appoint-
ment on work-charged basis with all consequential -
mefitSQ

(11) A declaration that the applicant earned temporary

status from 10.9.93.

(1i1) Any other relief or reliefs to which the applicant

 is entitled under law end equity.
(iv) Cost of the application,

9,. INTERIM ORDER PRAYED FOR :

The appliant states that his service has sought
to be terminated on 15,10,95 although there is requirement
as well as wacancy to accommodate the applicant, As vsuch,
in the interip, the respondents may be directed to utilise
the services of the applicant on wokk-charged/casual

basis till regqularisation of the service, and not to

" terminate his service.

100 ® eecovocee |
The application is filed through Advocate,

(1) I.P.0.Ro, : § 09 2273,
(11) Date (8-2:9%
(1ii)Payable at Guwahati.,

12, LIST OF ENCLOSURES &

As stated’ in the Index.

Verffication,... |
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 VERIFICATION

I,' Shri Dina Ram Gogoi, aged about 24 years,
resident of village Napamua, P.O.Meramukh, District
North Lakhimpur, Aséam, do hereby verify and state that
the stateman ts made in paragraphs 1 am t0 4 and 6 to ;2
are true to my my knowledge ; those made in paragraph # 5
are true to my legal advice ‘and I have not suppressed

any material facts.

And I sign this verification on this the la[llf
day of September 1995 at Guwahati.

M oo fom @9

Signature of the applicant
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1 . |ANNEXURE- 1

e ea

NN

EHONR N, 6944,
g,;UY-JA 1 :5 'g;_ rs
Governnent of India
- Cantral Yatey Commd s on
Barak Division, Six Miles, larengl Road

Khapavera, 2utabges~ap.
m,n-.mOQVcB/S/Esaat.gxx/m/fggg NE hBated the __ 19 o1y

EBoRANRY Y

Shei Dinaram Gogol 4is herely appointed ae W/o Labouy
under theg W/¢ Latt, of thig Division & posted wo Divisional
8% 1e laboratory, cig, Bawunimat dan, Covt, Proegs Road y Madhwuban

Yuvwahatli=~21 aandpgi Deszoeit Work for a period from 1639.»391
Lo 13,11,91 on the folln '

1. He w11 ba qutttleq to dra¥ comelidatea pay of Rs.?Sd,/;n ‘
per month, -

2, The appointment is Purely on temporary bﬁﬁ?}”

3. =Withiri'€hé above servige period the'fags%nm@nt m&y
howaver be terminated at any time withoup assigning ary

reaso |
: ' _y ; _ i
T RATTID B e st
5, :‘ N> T,A wy ii ba admimnible for Joiming duty, LT R
™ 4.5

Shed DL navam Sogod .
/0 Ne, Ranald ndea Datta
Maghalaya »,¥ D (Cantral Stora)

- Narengl Road, Six Milay, . S
- Bhapapara, Guwahabterzs SE o / ,_

L Tha Mate, Research Officer, Mvisfonal Ai1s. teboratory
dﬂc,.anﬁaa.iaah. Guwahat{=2l, g daté of foining o

- 8hri D4 naram Yogol may plsage ba intima to this ofey
icc, immadiutely.' R - m :

v ch."Ouwahati‘."
3 The Drawing Branch, Barak Plviston, cHe, auwanges, .
TR,
| . . , v ! .
‘A_CD*

Attested,

Bk ajchye,

&dvocate,
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LANNEXURE-Z

N 3 c.\
. t N
GRAM: XENGAUGE i - Cri\\ PHONE NO, 60445
i ..GU“ wﬁ!% ;; s,&;‘.;’ i AW ¥ ' ’
' -k Government .of India
’ %’ Central Wate;r Commigsion _
Barak Division, Six Miles, Nareng! Road _
) ". ' o  Khanapara, Cuwahati=-22, I
\ ! ‘ ..v My e ~ 7 ) han ©
No,A=16021/5/91/Eatt 11/ )_ EO [~ Y Pated the Vflz‘ Y yo1;
b . . I s ]
\\(v To 4 ; : | | ' o
, A Asstt, Rescarch Officer,
o aly D,S,L, C,¥,cC,
’ ’)47 GUWQBQS! -Ll.ﬁ_
‘ Subge | Approval for engagement of W/C kbdur.
Refi~-  Your letter No,DSI/Gay/E-3/91/302 dated 18,11, 91;

Approval for enaagement of Shri Dina Ram Gogol as
¥/C labour in connection with Water Quality Tests of T{paimukh
- Dam @ rs, 39/~ (Rupeges Thirty ) only per day for the period foom
0 15,11,91 to 13,1,92 (59 days) vide your letter under reference
ig hereby accorded, g -

¢

(o om0 Pofion L0 e
’ . . . . - ——— [ A .
| ' . P < (N, KAKATX )" -
' . N ’ '.
| 4/ / L EXEQUTIVE PNSINERR .
’ g % Qpy to the Accounts Branch, Barak Division, a¥.c,,
P : Guwahati for information and necessary action please;
: 7 R
/f' oL r '—,z. f‘._‘-‘¢>‘/
) ' \ . /13 ",
EXECUTIVE ENGINEER
* ACD* ‘
Attested,

15 . Latghye,

Advocatga!,



— 15 - ANNEXURE- &

GRAM ; " XENGAUGE" ‘ No. MBD-II/CB/Estt.11/95// 35— /3¢ Pp
GUWAHATT - 4 Government Of India
Middle Brahmaputra Division,
, ~ Central Water Commission,
TELE : 560445 + Rajgarh Road, Uuwahati - 7,

Dated th9215[$1/95,

JTTEMORANDU///

The undersigned hereby offers appointment
to the following persons as "SEASOWAL" V/C Khalasi in the work-
charged establishment in the pay scale of ks, 750-12-870-EB-14-
940/~ with the usual allowances as admissible as per rules from -
time to time. ' '

VU UG UG U U U U O T T T T T ) — o - e
!

S/N: Name & address of ,Employment: Place of ,Remark
, candidates. Exchange posting '
, _ ,Regd. No. , '
Ch T ¢ R ) s W ) W S ) I
1. Sri Sushil Ch. Das, 2768/79  Barak Sub-Divn.
. C/0,8ri Rajendra Ch. Das, CWC, Silchar.

C/0,Chitta Ranjan Road,
Janiganj Bhuiya Road, !
Silchar, Cachar.

2. Miss Sulekha Paul, W/776/77 -do-
c/0,5wjala Paul, C/D,
House, Meherpur,
P.0-Meherpur, Cachar,

3, Miss Purnime Das, W/184/83 M:S.D, CWC, - (Compilat-
D/0,Lakesh Rn. Das, ' Guwahati-22, ion of GDS
C/0,Subash Chakraborty, ' data)
Chakraborty Cycle Stores,

Tarapur, Station Road,
Silchar, Cachar. | _
4, Sri Jitendra Ch, Das, 1451/79  W/T Station,Matizuri
-~ S/0,Tarachand Das, under B,S.D.,Silchar
P.0 & Vill-Salchapra, A
Cachar.

5. Sri Sukumar Das, 7060/80 W/T Station Dholai,
C/0,Lt.Kamini Das, o under B.5.D.,Silchar
vill-Meherpur, C/D Home,

P.0O-Meherpur, Cachar. :

6. Sri Arun Kr. Das, 539/82 Lakhipur site,under
C/0,Lt.Prafulla Kr. Das, B.S.D,, Silchar
Vill-Bakrihawar-vii,

P.0-Kalinagar, Cachar,

7. Sri Pradip Kr. Dey, 2143/79  Manu site, under BSD,
C/0, Swapan Kr. Bhadra, CiC, Silchar
Tarapur,5ilchar-3,

Cachar,
Contd....... 2/~

5 Attested,
3 | ‘,31' M ﬂm\fl’\\fo

&dvocate,



Working period

Year - 1991

16.9.,91 to 13.11.91 75

15,11,91 to 31,12.91 47
, 122

1992

1,192 to 13.1.92 13

16, 1,92 to 14.3.,92 59

16,3.92 to 13.5.92 59

14,5092 to 15,10,92 150

281

1993 '

15,5.,93 to 15,10.93 150

1994 L

16,5,94 to 15,10,94 150

1995 -

15.5.95 to 14,10,95 150

Attested.

fo- K- Vaishye

No, of days

Advocate.

e

Appointed as

W/C Labour

o GO

<GiCm

Seasonal Khalasi

Seasonal Khalasi

- GO

«dO =

oesse

Place of posting

Divisional Silt Labourary

C. W, Co Bamunimaidan, Guwahati

- &-

- GO
-&-
- GC-

Harangajac Site under Mech,
StlbD vn‘C. w. C‘ Qlwahati.

= GOw

Divisiomal Office, Guwahati

M.S.D., CGawahati

ANNEXURE. 4
Pay

Rs« 750/~ per month

@ Rse 30 per daye

o (GO -
-G
- 0=

RSe750= = Rse940 /-
(Scale) .

-

= GO

s QO

= GO



Sub:-hé@Ularisation of
posts . Relaxatio;.
upper age limit,

The und

- '[Dépa

N0, 49014/4/77_Estt .

conditionrs

"matter we
l9gsg, -

24 Requeé

for regularisation of ¢
posts were prescr
’ ion of casual worke
been reviewed from tims

e issuqd

ts have now bewn o

Departments for all

limit ang
tion of sy
Tecruited
The matter
the casual

Ministry o
and who ar

ch casual
Prior ta

employes
iety and
o them, i

£ Lahour,
e in serv

may be considered f

terms of t
otherwise
upper age
otherwise

"3, It is
in Central
accordance
OM No.4901
these inst
to the not

he genera
than thre

limit pre

eligible

onc. agai

Govérnme
With tlio
4/2/86 -Fs
Tuctions

ica of th

Attested.

ersigned is directe

~17-

o

No.49014/4/90-Estt , () \ _ 4
Govermment of India Aw
Minlstry of Prrsonnel,

Public Grievances & fension e
rtment of Personnel & Traintng) . B

R G e S
.

Now

Delhi the 8tn April, 1991

OFFICE MEMORANDUM

$2Tvices of casudl workers in Group,,'D!
of employmant exchange procedure ang

d to refer to this Depar tment's oM

(C) dated 21st March, 1979 wherein the

3csual workers €gainst Group 'p!
ibed, The policy «ith egard to ¢ngagement and

rs in Centra) Government offices has
to tims and detailod quideljneg in the

vide OM No.dQOl4/2/86-Estt.(C) dated TLh June,

cotved from Various Ministricos/
OMINnN relaxation fn the condi Lione 'of
Sponsorship Lhreuoh

HUpper age

Smployment oxchangs {1 V2gqularisaa
employeos anainsy Group ' posts,
T.6,83, Lo de, dals of
has been consicny

“Yho woroe
Fesue of guidelings,

cd and “20ping i view the [act that

S Lalony to the economically weake r section

termination of th2ir services wij) c
t has b:en decided,
Consultation with the

Director Generaj Employinent &

ause undue
ds d one timo miasure, in
Training,

that casual Workars recruited before 7.6.88

icoe an the datn of i

or roqgular g

1 instructio;J, €.
ugh employmznt vxchange and had crossec
scrib~d for the post, provided thoy ar:
for reqular appointment in all other 1.

Nreiterated that

nt officne mey be

auidao] i contained in (.
tt.(C) datey 7,6, 84, Cases
should b2 viosed vo
C Aopropriat: Authoritioes
and suitable action égainst tho ¢

Advocate,

3sue of these instructions,
"ol to Group 'pe oL, in
en 1f they were racru ted

the

spacts,

recrui tmenl of casual orkers

FrowJated strictyy iy
Depar biengr s
ol neglect ot
"TY sericusly and brouisht
for takine Nrompt

2fdulters,

I



4. Ministr
of; this OM. to

“their respective acininistrative ¢op:

Y of Finance ote,

A r.’\ IO‘U K

“ted to bring tho
Lthe notice of 91y 14

Sreeeintien
e ],

\'
contoenlsg
Yo rifioe th o

: |/‘ o
" “ileptpel—

( MSoi ) »

Devuty GOVATIE et of Idia .

Sccrctury to tHo
To |
All Ministries/Depa:tme

nte/Offices of the G
84S per the standzrg list, :

evernment of lndﬂa

|
.No.49014/4/90-Estt.(C)

the #th April, 1631

New Delnj, dated,
A Copy is forwardod [o1 informntiou an:| neCcessary nctiéu Lol
All -the att

Subording
Home.Affalrs an

e officen ol Lhe Minict py ‘o
d the Min;stry of Per50nnel, Fublie wievanden
and Pensjion ' '
. . ‘ |
Comptroller and Aurl} lLop i}.'}“(\v':)] Nt Indja Vith 20 Sy (‘"f‘i'_(‘”-- |
. - ;
Ministry of Finance (Controg g Crnora) oy Account sy e ok
.Bhawan, New‘D&lhi. : :
45 Ministry of Finance (Depdrtment ol Expwnditure).
3, ?higf antroller of Acccunts/Controller of Accountn of ~l) “ o
MlnlStrles & Uepartmvnts of ‘tho Savarnment of Indjn, , }
. I
'6‘. oy Officers apgy sectiong of A and 1y Mnjetry o Personney, |
rUbllg Griovancus “ Ponsjong -
7. T" 3 ‘.' s ey s . ‘ . R Y ‘1
8 Mindstry of Labour, DLl e, G, ey DO Lottty 1y, o
'tr~U-11014/1/91«E.E.I ol o AESEOR F?bFH\}y, oy, | ! §
-8, U”iO} Public Service CowmiSﬂion, Hewr Datng .
. . . . ) . “ i
) k Ve " i i
. ] I e )
'“T(M“X“hﬂij’
Crsio g o ;
l,ﬁ..n;! _._;f..'_!‘L\"‘-\!‘.". T Ly e [j("/l--'-'""!l' 1 |,'-,};,|. - |
\_1 é

Attested. )

> ’ ; o {;
. & Bas oy “ “

-
. Rdvocate :




P T s R S,

ANNEXURE-6 Vv

Copy of O.M. No, 510 16/2/90~-Estt, (C) dated 1049493
from Ministry of Personnel, P.G. and Pensions
(Department of Personnel & Training) .

)

Sub : Grant of temporary status and regularisation of
casual workers formulation of wcheme in pursuance

of the CAT, Principal Bench, New Delhi, judgment
dated 16th Feb. 1990 in the case of Shri Raj
Kamal & Others V. UOI. \

IR
-‘\\\

N

The guidelines in the matter of recruitment of
persons on dally-wage basis in Central Government offices
were issued vide this Department's O.M. No, 49014/2/86-
Estt.(C) Jated 7.6.88. The policy has further been reviewed
in the light of the judgment of the CAT, Principal Bench,
New Delhi delivered on 16,2.90 in the writ petition filed
by Shri Raj Kamal and others Vs. Union of India and it has

"been decided that while the existing guidelines contained

in 0.M. dated 7.6.,1988 may continue to be followed, the
grant of temporary status to the casual employees, who are
presently employed and have rendered one year of son tinuous
service in Central Govemment offices other than Department
of Telecom, Posts and Railways may be requlated by the
Scheme as sppended. |

. 2, Minisgtry of Finahce etc. are requested to
bring the scheme to the notice of appointing authorities.
under the administrative control and ensure that recruit.
ment of casual employees is done in acoordance with the
quidelines contained in Office Memorandum dated 7.6,1988
Cases of negligence shoudd be viewed seriously and brought
to the notlce of appropriate authorityes for taking prompt
and sultable action,

Contdeee-

P, e B S i

B e K

Attes t ed .

[}, k- s hye

‘dVOO’ale .
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ANNEXURE . A

Department of Personnel & Training, Casual Labourers(Grant
of Temporary Status and Regularisation) Scheme.

1., This Scheme shall be called wCasual Labourers (Grant of
Temporary Status and Reqularisation) Scheme of Government
‘of India, 1993."

2, This scheme will come into force We€efe 1.9.1993.

3, This scheme is applicable to caswal labourers in
employment of the Ministries/Departments of Govemment
of Indla and their attached and subordinate offices,
on the date of issue of these orders. But it shall
not be applicable to casual workexs in Railwayss
Department of Telecommunication and Department of

" posts who already have their own schemes.

4, Temporary Statug :

(1) Temporary status would be conferred on all casual
| labourers who are in employment on the dateof
issue Of this O.M. and who have rendered a conti-
xiu\ous service of atleast one year, which means
that they must have been engaged for a period
of atleast 240 days (206 days in the case of
offices observing 5 days week) .

(11) Such confemment of temporary status would be without
_ reference to the creation/availability of regqular
Group 'D’ posts,

(iii) Oonferment of tmmporary status on a casual labourer
would not involve any change in his duties and -
responsibilities. The engagement will be on daily
rates of pav on need basis. He may be deployed
anywhere within the recruitment unit/terxitorial
circle on the basis of availability of work.

(1v) Such casual labourers who acquire temporary status
will not however be brought on to the permanent
establishment unless they are selected through
reqular selection process for Group ‘D’ posts.

A)fJLZ}QZ - 71)} X Contd:.P/B.
. . an§ o
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- 8- Annex, 6 contd,

5. Temporary st&tus wouod entitle the casual labourers
to the following benefits :

(1)

(11)

(114)

(iv)

A thes Paof
1h. K- anglye

(v)

(vi)

Wages at dally rates with reference to the minimum
of the pay scale for a corresponding regular Group ‘D'
officlal including DA HRA and CCA,

Benefits of increments at the same rate as applicable

to a Group D employee would be taken into account

for calculating pro-rata wages for every one year of
service subject to performance of duty for atleast

240 days (206 days in administrative offices observing .
5 days week) in the year from the date of conferment

of temporary status.

Leave entitlement will be on a pro-rata basis at the

_xmax rate of one day for every 10 days of work, casual @

or any other Rind of leave, except matemnity leave,
will not be .admissible they will also be allowed to
carry forward the leave at thebr credit on their
reqularisation, They will not be entitled to the
benefits of encashment of leave on termination of
service for any reason or on thelr quitting service.

Matemity leave to lady casual labourers as admissible
to regular Group 'D' employees will be allowed,

50% of the service rendered under Temporary Status
woudd be counted for the purpose of retirement benefits
after thelr regularisation,

After rendering three years' continuous sexvice after

~confermment of temporary status, the casual labourers
- would be treated an parx with temporary Group 3]

employees for the purpose of contribution to the
General Provident Fund and would also further be
eligible for the gramt of Festival Advance/Flood
Advance on the same conditions as are applicable to
temporary Group D employees, provided they fumish
two sureties from permanent Govt. Servants of their
Department.

Con td‘ LN .P/4‘.
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3 nnex. 4 contde
(vii) Unitl they are regularised, they would be engitled to
Productivity Linked Bonus/Ad-hoc bonus only at the
rates as applicable to casual labourers.

6. No benefits other than mthose specified above will
be adnissible to casual labourer with temporary status.
Hoyever, if any additional benefits are adnissible to xa
casual }ak workers working in industrial establi shments
in view of provisions of Industrial Dispute Act, they
shall continue to be admissible to such casual labourers.

7. Despite confemment of temporary status, the sexvices
of a casual labourerxz may be dispensed with by giving a
notice of one month in writing. A casual labour with tempO-

- xary status can also quit service by giving a written notice

A Hestedd

M- 8

N

CZASk)Le‘e

of one month. The wages for the notice period will be
payable only for the days on which such casual worker is
engaged on worke

8., Procedure for fillihg up of Group D Postse

Two out of every three vacancies in Group D cadres

in respective offices where the casual labourers have.
been working would be filled up as per extant recruit.
ment rules and in accordance with the instructions

i ssued by Department of Personnel & Traming f£rom
amongst casual workers with temporary status, However,
, regular Group ‘D' staff rendered surplus for any
reason will have pricx, claim for absoxption agalnst
existing/future vacancies. In case of illiterate
casual labourers or those who fail to fulfil the
minimum qualificatim prescribed for post regularisation
will be considered only against those posts in respect
of which literacy or lack of minimbm qualification will K
not be a requisite qualificaticn. They would be allowed
age relaxation equivalent to the period for which

they have worked continuously as casual labour.

Conteee oP/Sc
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Annex, 4 contd,

-4-

9, On reqularisation of casual worker with temporary
status, no substitute in his place will be appointed |
as was not holding any post. Viclation of this should
be viewed very seriously and attention of the appro-;."
priate authorities should be drawn to such cases for

" suitable disciplinary action =mxs& against the officers

violating these instructions.

10, In future, the guidélines as contained in this
Department's O.M. dated 7.6.88 ghould be followed
strictly in the matter of engagement of casual employees
in Central Government offices. )

11. Department of Pexsonnel & Training will have the
power to make amendments or relax any of the provisioms:

in the scheme that may be considered necessary from time
to time, '

LA 2 X3
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ANNEXURE- +

- e TGRAMSMCENLAST" N0, “-1501%L_ri‘)/°2’E%§ 11/2192-94 7
S s JTTTTINRGARTT - Governmen Tnd iz

Pranmanputra-Ncrak Circlc
prore N0, 61073 Centrrl Weter Commissinon

Nebin Magear @ Jenepetn,

Cuwenati ( Assem : 701024 )

\\ '_xk-'\_.(\
-

) v

Deted 1/7/1992,

rEMORA FOUM

Tne undersigned ot fers 2ppointment to Sh-i Sukumar
Fela Heving Employment Registration No,5347/75/xN2.10 in the
workcnerged Estt, 2 Tcmporery kKnelnasi in the pey Scele of
R, 750-12-870=LA-14-940/~ with usual ellovanccs 2t tnc rates
edmissible ynder rules from time to time,

1, The eanpointment is purcly tempnrery hut likely to continue

in future, ve will be on nrobation For 2(tus) years,

2. Tne appointment mey he toerminetece a2t eny time by ane month
notice given by either sidc witnout essining eany rceson
Tho rigat of terminating the scrvices of thne eppointee
Forthuyitn or betore the cxpiry of the noticec period by
meék ing peyment to "im @s sum cquivalent to the pay &
2llouances for the periocd of notice or thc un—CxDircd
portion thereof rest with tve undersigned,

3, Shri ‘Sukumer Bele is hercby ecked to report for duty to
tae Kimi Poucr house site under M, 3,5ub-Nivision,CUC,
R2 jgarh Roed,Guuwancti-7 (Assem) vithin 1J(F1Ft€cn5d 2ys
from the cdate of issuc of this temorencdum failing whicn
tne offer will be treeted as cancelled,

ﬂDFDITIOﬁB OF SERvVILL

1. The eppointment carrjes with it tnec liehility to serve
any part of tie Nortn Castcrn Region and West fengel,

2. Tne eppointec snoulc procduce bcfore joining tne post e
certificate of Pnysicel fitness from a2 compctent Fedical
authiority.,

3. Mo trevellirg 2llnuance will be 2llowcd for joining the
abovc appointment,

4, Tnis atter docs not carry A1 ]ndjc Trvn fer Liebility
' bencfit, if eny,

To, :
5nri Sulkumer Nele,

©/0, Late B,M, Bela,

P.0, Vivekananda patti,

Dt, Jalpeiguri(West Nengal)

Sd/-.

Supcrintencing Engincer

.Comy tfor fntormetion & necessery action to:-

1. Thc Exccutive ' ngimcer, L B Divn.,lUC,Hakimpare,Jeloaiguri-
735101(JR) for information & nccessary @ction. Thc memorandun
may kincly be handed ovgr to the concerned pcrson duty/
obteining ask.rcce ipt.

2, Tne Exccutivc tngineer,r.9.0ivn,,Guuancti For information
&and necessary actions,

~ Sd/- 30.6.92.
Superintencing Engineer.

Attested. -

Jb K lictis hye. | | o ('

Advocate.
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Attested,

(b kflaishye.

Advocate.

Central Administrative Tribunal
Principal Bench, Neuw Dalhi

b}ﬁfjigj;a in 0AR-2266/92, RA.171/94 in 0A-1601/92

and MA-172/94 in 0A-2618/92,

Neu Oalhi this.ths qth Day of May, 1994,

Juatices S, K.
8, M,

Hon'bls Mr,

Dhaon, Vico-Chairman(J)
Hon'ble Mr,

Ohoundiyal, Member(A)

RA-165/94 in CA-2246/92 RA-171/964

in 0A~16D1/92 &
oy S
RA-172/96 in 0A-2418/97,

1. The Secrstary,
Minf{etry of Watar Re sources,
. Shram Shakti Bhavan,
Naguw Oalhi,
R Tha Chalcman,
Contral Wator Commission,
Sewva Bhavan, R,K, Puranm,
New Delhi,

3. The Executive Enginger,
Central Stores Oivn,,
.. Central Uater. Cnmmlsslon" _ '
R.K, Puram, Neu Dslhi, ¢ Revieu Applicant &/

Lo TIesocndsnts {n QA,

(threouqh Sh, Jog Ei'\jh)

2246/92

chri Jayant Kumar Palhal:,
S/o Sh, Kushasshuar- Pathak,.
hssicstant Electriclan,
Centrul Stores Oivn,,’
Ceniral Vater Commission, -

PRA.165/94 in CA-. versJs

“Uest Slock. 1, Jing iNo,¢,

2nd Floor, R,¥,

Pur am,
Nesu Dalhi, :

Resoondent in RA/
) apol icant in Qa,
RA-171/66 in GA-1601/92

Shri Rajaab Kumer
S/o Shri Veer
Uorkcharge® Kh:lliusi,

under Executivae Engines:,
Centr«l Stores Division,
Central Vatar Commlssion,
Jast Plock MNc, 1, Uing HMo, ¢,

Saini,
Sain Saini,

. 2n3 Floer, R,¥,” Puram,

Hew Dalhi, R oesnondoent

apnl fcant

in op/
in QA

RA-172/9¢ in 0OA-241B/92

1. Shri "ajsndar Sharma,
5’0 Sh. Bhaw-an Shurma,
Carnantaor, Central Storns Divn,,
Central Vdiler Commiseslon,
Usat Block No, 1, Ulnn No.¢,
20t Floor, H, K, Puram,
Maw Dalhi, .

E—
<

e

L
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Shxi Jog Singh, Casnsel for
1108, Prakagh D
-394 Dthio

2« " Shri Jayant Kugar Pathak, Ra
< S/o Shri Kysheshwar Pathek,

Aceistent Eluctrician, Contraj
Lentral WUatay Conuiszip

End Floor, R.K. Puram, Ney Delhy,

Union of India & Ors,
- .. ‘.l\p‘ulihlnl;(q)

S e}
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2. 5h, Raju Kashyap,
570 Shri Nikka Ram,

3. Sh, Daya Ram,
S/0 Sh,  Sanga Ram,

4, Shri Dali Singh,
S/o Sh, Bhup Singh,

t

>, shri Gir{ Raj, .
S/0 Shri Mjshri Singh,

6. Shri Bijendra,
S/e Sh. Teta Ram, |
e 7 Sh Ram»x ”'fjuhhkﬁliﬁl%I . | e
B an el H%%}ﬂ%ﬁﬂ‘gg
lfz' o ‘ .o ’iq§%€%i\f,l,)7'.'l R A ""
B. Sh, Udaf Kumarg'
' S/o Shri Kurukul,

Respondent & in RA/ ;
Apolicants in ga, :
Stores : L s
Pur am,

(Serial No.2 to & werking i Centrgl
Divn,,CentralrUater Commission,R.K.
Neu Dalhi,?

020 ER (9y CIRCUL 4T 1 oK)
del {varaed hy Hon'ble M, B,V, Ohounifyal, Mamb ar (A)

These ravi oy as~licatione have been fi]ed ]

"Ly ths resuondente ajainat ths commen Juduamanl Aed sy

s 8r ad
on 10,02, 94 in C,A, Nes, 223, Be4, 1601, 220€ & 241@ of

1902, The follouing directions were givewz-

(i) the resnondent s ghal) Prepare a schamg ,
: for .retention and Fejularisaticn cf the S
g Casual Labourers emoloye? by them, This ‘
‘ scheme should take intg account the rejqular
j ' posts, that can he Created, taking inte
: account the fact that eyen 1f a particulac
" sChema ig Completed, neu echeames aTa la,nched
t ' : : 8VBry year, An agssssmment gf the regular
5 | | : nosts that can be created pn this bagis
¥ 8hould be made. For Ieqularication, aJ3-
E thore, who have Ccmpleted 240 days murvice

in tuc consecut ive years, should beg given -
- © priority in actoerdance uith thair lenqth
= af service;

(i) These, who have complate 129 days of aarvijce
. shculd be given temporary status in accor d-

. L ance with the {nstructiong lecund by the

K : depar tment ¢ perconnel from tire to t{me,

g ' After comalation & the required parlod ~f

service, they shoyuld he considere! fpr
rsgularisatinn;

o4 | 2, ' : o ¢ i
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Fc- "

et v s



;o R :Z
te — 7" -
- . ’
&
N

(98]

(1i1) Adhoc/tamporary employees should nct bhe
replzcad by other ad hoc/temporary emnloyees
and shculd be retiined in preference to
their juniors znd oulsliders;

(iv) Such a scheme shall he submitte? by the
‘Tespondents for scrutiny of thie Tribunal
within a period of three months from the
date of communicatien of this order by the
petitionser te them, i

“The revisu applicants cleim Ehat though the

impugned erder is very much leqgal and has besn passed ' '
il A s 3

o tor yivih coneldarable thought, it u&‘ rg*h;ault iA

raetantion of juniar peonle uhile randaring the senier

people sutrplus, It is their contention that dus to

financial conetrainst and comolatibn of uworks in hand
'U/C staff under dif ferent categorize from both Central o
Store Division as well as Plenning Division are )ikaly

to be ranﬂare1 surplus after 31,3,1994, 1t hes also hesn

his swphaslisad K

b3

nen»x} ed that the Minisiry of Finsnus

surrender of 10% of existing post under W/C Ectt, also.
for declaring 10% post on W/C estsblishment, They hawue 5
stated that due to financial constraints and lack Ef i
schemes, the applicsnts were not entitled for‘any re.

gqularisation of their services.

~Thars is nothing in these dirasctiens which
forces the revieu applicants tb requlorise casual uorkers.

in the absence of any nost, Thay can take into account

the latest position regarding the projects which ars
continuing and reach the c¢onclusion that no more reqular
post can be creatsd, The second diréctdon only relates
to ima}%mentation ef the decia;on of the Deptt, of’ i
Personnel regarding temporary astatus being given.to

casual workers whe have worked for 120 days. Certainly,-.

it cannnt bs accepted that the dpplicanta uill nnt imn]mment

Aﬁ-@s'}a their own erders, The dlir sction No, 3 ia baaad on.u uell '
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f Ue, thergfore, hold that no%arror anpcrent on
i

theiface ¢* judgement his basn brought eut In Lhe reuia
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apolicztiens, Uh’ch areg heleby dl°ml° sed.,
' : PR RS
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ANNEXURE-9 |

%

s/

To

The Executive Engineer,
Government Of India

Central Water Commissjon,
Middle Brahmaputra Division-II
Six mile, Panjabari road,
Khanapara, Guwahati-781022.

Dated Guwahati, the /6 / ‘8 /1995,

( Through proper channel )

Subject ;- Request for appoihntment as khalasi
- on regular basis regarding,

Sir,

: With reference to the subject cited
above I beg & to inform you that I am Serving under your
department as casugl labour/seasonal khalasi since the
year16th September 1991 to till now,

Z, Ay
: - It 1s to the noted dﬁ“that I served
for more than 240 days in different years,

I am to inform you that vide Q.M.
No. 49014/4/90-Estt (C) issued by the Ministry of Per-
sonnel, Government Of India dated 8th April 1991 and
s8imilar other circular issued by the Govt, Of India foom
time to time, It has been stressed the need for regula-
rising all casual employees like me and I beg to state
thet on the basis of the circular and other guide lines
issued by the Govt, 6f India from time to time, I was

entitled to be regularised, but till date my services
were not regularised,

4 Therefare, I request you to kindly
take necessary action for regularisation of my service
at an early date,

 Your's faithfully

1(Opey
@@‘2«/@”

- =

( SRI DINA RAM GOGOI )
SEASONAL KHALAST

ﬂ,, - dlm‘skycu

Advocate.



40’#‘

No..k4 5'!1/ (793 s/“.gxﬂ/ /s 1/370_ Date_ (/8] 5~

The Executive Engineer
- M,B, Division
C.W.C,, Guwahati

Subject := Regularisation of services regarding,

Sir,

I am to forward herewith the following
applications where in the applicants have requested
for regularisation of’ their services, L

1. Shri Gada dhar Bharali, S/Khalasi
2, Shri Dina Ram Gogoi, ~-d 0=

3+ Shri Ramu Sharma, ~do-

It will note be out of place to mention
here that the above seasonal khalasis are working in
this organisation as casual khalasi/seasonal khalasi
from time to time for quite a long period, It is

- therefore requested that their sefvices may please be

regularised =% as per prevailing rules & regulation
framed by the Govt, for the purpose,

3y

-~ your's faithfu11Yn
Attesteq | | 1. m..Lim?U \

b. K. P75 Ae, _ 4’{]’
Advocste, (*D.C. MANDAL )

-

N
W)y

ASTT. ENGINEER, MECH, SUB=-DIVISION




CENTRAL AOMINISTRATIVE TRIBUNAL

_ GUWAHATI BENCH 333 GUJAHATI = S

0.A=20 z95
Sri A see Applicant
e .
Unien ef India & Ors, ese Respandents

PRESENT

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI, VICE CHAIRMAN
THE HON'BLE SHRI G. Lo SANGLYINE, MEMBER (AOWN).
Fer the Rpplicant see m!;o MeKeo: Ch.UthY.'y,

‘ - : Mr. B.K. Baishya.

F.r the Resp.nd!nts cse Nr. A.KoChlUthPy,“ddl.C.G.Socc .
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' B Sd/= VICE CHAIRMAN
R .
o A . | Sd/- MEMBER (AOMN)

Mamo Ne, ¢ » Date $

Cepy fer infermatien & necessary actian t- H

(1) Mr. M.Ke. Cheudhury, Advocate, Gauhati High Ceurt, Guwahati.

(2)> Mre AeKe Cheudhury, AddleCeGeSeley CeAoTe, Guwahati Bench, Guwahati.
(3) Mr. Se. Ali, Sr.CeGoS.C., C;A.T., Guuahati 8snch, Guwahati.,
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